
CENTRAL HOraNlSTRATlUEl TRIBUNAL
PRINCIPAL BENCH

C.P. NO, 226/1996
in

n .R. NO. 277/19S2

Neu Delhi this the 19th day ef Saptenter, 1996.

HON'BU SHRX 3U3TICE CHETTUR SHNKfiRRN NMR, CHhlRWN
HON'BLE SHRl R. K. AHC03H, PEI-BER (A)

Purushottam Oass,
Asstt, Conmissioner of Holice,
S/0 Shri Adil Ram,
1 St Bn, DAP, Oslhij
R/O G-4Type-V Nee Police Linos. petitioner
Kingsuay Catnp, Oelhi-9. •••

^ ( By Shri Shankar Raju, Advocate )
-U arsus-

1 Shri K, Padmanabhaiah,
Honie Secretary (UTS Sectxcn),
Ministry of Home Affairs,
North Block, Neu Delhi.

2 Shri P* Baikrishnan,
Chief Secretary, ^
Govt , of N.C.T, of Delhi,
5, Sham Nath Iferg, Respondent s
Civil Lines, Delhi. •••

The petition having been heard on
tha tribunal on the same day delivered the
follouing s

n R D E R

CHETTUR SaNKaRaN NAIR, 3,/CHalRMAN

Petitioner alleges uilful disobedience of the

orders in O.A. No. 277/1992 and connected cases,

by respondents. This Tribunal directed that in cases
where action is initiated on the basis of Kapoor^-Mittal
Committee's report, a copy of the relevant part of
such report should be given to the official before
ho is proceeded against. Petitioner submits tha<:
in violation of this direction proceeding tisvc be an
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4. KAccording to him, oompUanceio^fiated against him. Hocorci yinltiatea ^ndition prBcedsnt
Pith th. aforesaid drreotxcn as

< iurlsdlctlon. 21"=® petitionerfor assuming
f fha aforssaid actionChallenged the Initiation of the

ic 0.h. NP. 898/1992. we thlnh. It Inexpadien^ o
pccoeed with the conte.pt petition. 'J® die.lsa •

4-ih inner to raise contentions
aaa« giving freado. to petitioner

a n law in 896/1992.raised herein based on law in

Dated, the 19th Septenber, 1996

( R, K. Ahot^ )
f^rob^ir (a)

J.4.CXV-. Kov » vn VI

( Chettur Sankaran Nair, 3.
Chairman


